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I. Whereas, Ms. Manjusha Wadhwa, Ld. Presiding Officer, Industrial Tribunal-i, Court No. 305,
Rouse Avenue District Court, New Delhi, has consented to transfer the following case listed
below to the court of Ld. Presiding Officer, industrial Tribunal-ll, Court No. 405, Rouse Avenue
District Court, New Delhi.

l S. No. Particulars/Title I Case No.
g 1,. , Giadsonffopno V/S M /sFaith Academy C ‘ tiiilgsssf/is (tin c 291201023 Q

i Z, 2. fTSmt. Raj Rani Vis M/s Faith Academy C f LiR/355;/16 [LIR C36/2012)?
A , , S_r_nt. Usha Vj_s Mfs Faith Academy g _l LIR/3564/Z16 [LIR C 38j2012] Ti

p . ‘ Smt._F_iaj Kurnari V/s M/s Faith Academy LIR/3563/16 [LIR C 37/2012)_ __
‘ . g Fraricies liugoon V/s M/s Faith Academy L LiRL2867[*16 (LIR C 3012012) Z___

H Rabat i<hai<ha \/E M/s Faith_Academy W ‘ LIR/2869/16 (l.iR_C 31,2012) ,_‘
it . i Bi_l:i]a[1'i_ill So3LV[_si\{i/s Faith Academy Z_ LlRj28'Zg/16 [LIR C 32/2012) _

i , Lukas Aeenci V/s M/s lfaith Academy ll Li_R]28j74/16_[LlR C 33/2012] __‘po~.1g\u~i-poo

2. And whereas, the consent of Ld. Presiding Officer, Industrial Tribunal-I, Court No. 305, Rouse
Avenue District Court, New Delhi, has been Eonsidered and the case mentioned in Para 1 may be
transferred to the court of Ld. Presiding Officer, Industrial Tribunal-ll, Court No. 405, Rouse
Avenue District Court, New Delhi.

3. Now, therefore, in exercise ofpowers conferred by Section 33 [B] ofthe Industrial Disputes Act,
1947 [XIV of 1947] read with Government of India, Ministry of Labour, Notification No. S-
11011/2/75-DK(IA] dated 14~th April, 1975, and Section 92 & Section 104 of the Code on
industrial Relation 2020, the industrial Dispute mentioned in Para 1 is withdrawn from Ld.
Presiding Officer, industrial Tribunal-l, Court No. 305, Rouse Avenue District Court, New Delhi
and the same is transferred to Ld. Presiding Officer, industrial Tribunal-ll, Court No. 405, Rouse
Avenue District Court, New Delhi.

4. it is further directed that the transferee industrial Tribunal shall proceed with the transferred
proceeding from the stage at which they stood at the time oftransfer. t

This issues with the approval of the Secretary (Labour).

Ju.d¢'r4'01 BM" ‘Lt
9/ [U.K. Sinha)

SU\ Addl. Labour Commissioner
f’_i> S, /me-ea (Q)
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1. Ld. Pr. District & Sessions ludge, Rouse Avenue District Court, New Delhi-110001
2. Ld. Presiding Officer, industrial Tribunal-l, Court No. 305, Rouse Avenue District Court, New

Delhi-110001.
3. Ld. Presiding Officer, industrial Tribunal-ll, Court No. 405, Rouse Avenue District Court, New

Delhi-110001.
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Copy of Order No.F.No.Addl.I..C(II)/Misc./2012/Lab/2022/Part File/Vo1.IV/1724-

1726 dated 25"‘ June, 2026 forwarded for information and necessary action to:-

1. Ms. Manjusha Wadhwa, Presiding Officer/Industrial Tribunal-I, RACC, New Delhi.
2 Sh. Sharad Gupta, Presiding Officer/Industrial Tiibunal-II, RACC, New Delhi.
3. The Ld. Officer In-charge, Faci|itati0n and Computer Branch, Rouse Avenue Court Complex,

New Delhi.
4. The Ahlmads/Asstt. Ahlmacls of the transferor/transferee Courts shall ensure that the lists of

assigned cases be displayed outside the Court Rooms and public at large be notified and the
files be sent to the transferee Court immediately so as to avoid any inconvenience to the
lawyers and litigants. Ahlmad/Asstt. Ahlmads of the transferor Courts are also directed to
provide the lists of assigned cases to the In-charge Computer Branch, Rouse Avenue Court
Complex well in time and the In-charge, Computer Branch shall ensure that the same is
uploaded on the website of Delhi District Court.

f The Website Committee, Tis Hazari Courts, Delhi for uploading on the official website.
6. In-charge, R 8: I Branch. RACC with the instructions to paste the same in the Ear Rooms,

RACC, New Delhi. ¢ -
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